
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 
T.A. No. 

DATE OF DECJSIONT_Tt 

Gobarbh ai ID anaOb. 1 	Petitioner 

IDDirl V .}l. 	
Advocate for the Petitioner(s) 

Versus 

Indid and ODherc Respondent 

Advocate for the Respondent(s) 

CORAM: 

pa cel 
	 Vice Chairmefl 

The Hon'ble Mr. 

The Hon'ble Mr. 
	V. adhakrishflarl 

	 IlerDbex ID) 

i. Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement 

Whether it needs to be circulated to other Benches of the Tribunal? 



Gobarbhai Danabhai 
Ut-sari Road 
3reet No. 22/4 Ratanpur 
3urendranagar 

dvocate 	Shri H.D.  Vasavda 

Versus 

UniOn of India thrugh 
General Manager, Western Railway 
Churchgate Bombay 

Divisional Railway Manager 
D.P..II. Office, 
Kothi Compund 
Raj kot 

Applicant 

Resoonc5ents 

Advocate 

ORAL JUDGEMENT 

In 

O.A. 378 of 1993 
	

Dt. 4-8-93 

Per Hon'ble Shri N.B. Patel 
	

Vice Chairman 

The allegation that the irnpunged order 

dated 12-10-1992 transferring che applicant from Surendranagar 

to Mehsana is a product of malice harboured against the 

applicant (it is not stated as to by whom) cannot be accepted1  

because the order shows that the applicant andLnumber  of other 

persons had to be tra:sfered on being rendered surplus so as 

to accomodate themm at other place. FurthermoreLhe impunged 

transfer order is dated 12-10-1992 and this application was 

presented on 3-12-1992 and we are now in August 1993. Mr. 

Vasavda states that the applicant has ready taken over at 

Mehsana pursuant to the impunged transfer order. Taking all 
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all these factors into consideration1  the appi: 

summarily rejected. 

2. 	Mr. Vasavda states that there are still 

vacancies at Surendranagar and .he applicant may make q. 

representation for his transfer 	Surrendranagar. If 

the applicant makes any such representation, the authori-

ties may  consider the same with an open mind. 

(V. Radhakrishnan) 	 (N.E)Patel) 

Meirer (A) 	 Vice Chairman. 



CL. 'TI PAL 	iIJ IiT RT lyE. T RI3U:.TAij 

AHiEDAB:D BLH 

Application 	of 199 

Transrer Application No. 	Old writ Pet. No. 

C E R T I F I C A T E 

Certified that no further action is required to be taken 
and the case is ift £ or consignrent to the Record Room (Decided). 

Dated 

Countersigned / 

CR2 	' 
Section Off i ritour±.  Officer  Sign, of the Dealing Assistarrt 
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